FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS

OF M/s RASIK PRODUCTS PRIVATE LIMITED

RELEVANT PARTICULARS
1. [Name of corporate debtor M/S RASIK PRODUCTS PRIVATE LIMITED
2. |Date of incorporation of corporate dabtor [ 09" December, 1998
3. |Authority under which corporate ROC, Kanpur
debtor is incorporated / registered
4. |Corporate Identity No. / Limited Liability [ U22211UP1998PTC024053
Identification No. of corporate debtor
5. [Address of the registered office and Registered office address : 141 Km Delhi Agra
principal office (if any) of corporate debtor | of Byepass Near Alwer Rly Briage Krishna Nagar,
Mathura, Uttar Pradesh, India, 281004
6. |Insolvency commencement date in CIRP order pronounced on14th June, 2024 Order!
|__|respect of corporate debtor received/communicated on 15th June, 2024
7. |Estimated date of closure of insolvency 11" December, 2024
resolution process
8. [Name and registration number of the Mr. Amit Goel
insolvency professional acting as IBBI Regd. No IBBI/IPA-001/IP-P-01842/2019-
interim resolution professional 2020/12950
9. |Address and e-mail of the interim resolution| IRP’s Address : H.No. 9 Near Patel Institute of|
professional, registered with the Board Engg, Adarsh Colony, Opp Bhawna Place Lane
Devpuram as Muzaffarnagar, Muzaffarnagar,
Uttar Pradesh-251001,
Email Id : ip.amitgoel@gmail.com
10]Address and e-mail to be used for Correspondence Address: 109, First Floor, Surya
correspondence with the interim Kiran Building, 19, Kasturba Gandhi Marg, New Delhi
resolution professional -110001
Correspondence Emailld  cirp.rasikproducts@gmail.com
1.|Last date for submission of claims 28th June, 2024
2.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, Not applicable
ascertained by the interim resolution
professional
3.|Names of Insolvency Professionals
identified to act as Authorised Not applicable
Representative of creditors in a class
(Three names for each class)
4.|(a) Relevant Forms and (a) Relevant Forms are available at :
(b) Details of authorized representatives | https://ibbi.gov.in/downloadform.html
are available at : (b) Not applicable.
Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate insolvency resolution process of the M/s Rasik Products Private Limited on 14th June,
2024 (CIRP order pronounced on 14.06.2024, Order received/communicated on 15.06.2024) .
The creditors of M/s Rasik Products Private Limited, are hereby called upon to submit their claims
with proof on or before 28th June, 2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA. Not applicable.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 16.06.2024
Place : Muzaffarnagar

Sd/-

Amit Goel

Interim Resolution Professional
IBBI/IPA-001/IP-P-01842/2019-2020/12950
Authorization for Assignment valid till 03/12/2024




BT

w—ciﬁlﬁ—cs
(i fearer SR e s1erar a1 (Sidie @faqat @ forg farem T ufsran)
fafe, 2016 @ _fafyem 6 & afaita)

I R drsa=H "Isac %ﬁé@%éﬂmﬁﬁméﬁ
1. | MR SAER T 414 wmmm%ﬁe@
2. [#TdiRe SR & T8 @1 [ 09 fwR, 1998
3. |yfSrexyr Raas aiefie daRe SRR, BIFYR

SRR A/ dofigd &
4. |HIURE TTGR P BIUNC g 1| U22211UP1998PTC024053

/AT 1T vger .

5. |PIURE 3R & Goflpd Brajeld vd uﬁﬁgﬁfwumafﬂq—ﬂ 141 Tl Mex el

T BT, IS DI &1, BraRe Egg;m R 3reraR Yerd fsT o TR

SRR H‘{RTW i3, 281004

6. [PIURS STGR & WAdel 7 fearelr TSR BT MG 14 S, 2024aﬁww
R4 fafdr ST 15 S, 2024 B U / Agferd fbar

7. | Toarc e Hshar aa & ar 11 Taww, 2024
g fafey
BRI PRA B a?rﬁﬂﬁvﬁa{sm Wiﬁ’cF\’VTT-I@T IBBI/IPA-001/IP-P-01842/2019-2020
Wﬂamﬂmsﬁ?qﬁﬂaﬂw /12950

9. |dIS @ wer HoNgd AR ITLRMRYY BT T : T . 9 TR Uee ST
W@Hﬁmwwwéﬁawsﬁﬁﬁuﬁﬁ% el Dieli), Hraw o

éﬁ zﬁwmﬁmm,

—251001
ﬁ— 31g S :ip.amitgoel@gmail.com
10| faRa Roflegz b & a2 Wﬂﬂtﬁﬂ 109 B JAR, AT o1 fafesT,
TAER § {18 SuanT faar s

are |19, A7, 7 faeeli—110001
1 Ud -l g A ané:é’r cirp.rasikproducts@gmail.com
11.aﬁﬁaﬁwaﬂﬁaﬁﬁﬁwﬁ® 28 S, 2024

&
wumaq a}ﬁ@ a}wﬁﬂ A

13.5«5 % 31 wfaffer
[ Wéﬁﬂ#fﬁ FeriRa
mﬁlﬂ W;??NHWHTH LT
(T&m H o )
14.| ()T B 3R %) UTHRIE W AR IuART

2
https://ibbi.gov.in/downloadform.html
(@)aﬂﬁgﬂ TR Suerer e @1 [%) AR e ®

WWW%%WMWW o 14 S, 2024 B A IRHEH
wgde fafics @ fawg oraRe fearer wHem afdan qRT o3 &1 srey far 8

?ﬁaﬁ&rﬂtﬁ KIEN 14062024aﬁww AT 15.06.2024 T T / TR fbar ram)
e R Msaew yrgde fafics éﬂaﬁaﬁm?ﬁéﬂzmﬁaﬁiﬁqﬁwwﬁw
Wﬁfﬁwiﬁw%aﬁ 2024 1 T IEA I AU FTaT B FHIT ST HRA B forg
Hford ST R |
T FER Badt Tagiied TgRT gRT 1T <Tdl Bl STHT B | 317 Al QR 810 T
Wwwws@ﬁww%wwmél
afafie <. 12 & i Yelas rgaR ol ¥ wdfd ﬁ?ﬁnéﬂaﬁaﬁ%‘rﬁ?ﬁqﬁaﬁ(ﬂﬁﬁ%@
ﬁ%%a&wqﬁﬁ@ﬁwﬁwmﬁzﬁﬁwmﬂ 13 @ 31Efie A9 Reieger st
H 9 I TS BT QM | Y SR TE
<rat @ 3o AT AT yHTer ST R W afsd frar S|

&I : 16.06.2024 EIESNIpE
XA JATFHAR o 3iaRa R R]sqﬂlﬁs T
“ﬁﬁ_ﬂ :IBBI/IPA-001/IP-P-01842/2019-2020/12950

< STRIHROT 30.12.2024 TP 8T &




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

MONDAY, JUNE 17, 2024

PUBLIC NOTICE

It i5 natified §o the ganeeal public that My salf
Rahul Kumar Gupta son of Shr Sudarshan
Lal Gupta residant of Flat No. D-1002, 10h
Flogr, Tower-0, Park Avenue, Gaur Gity
Graater Noida has bost the origina! allotment
letier (Isswee Date-07.0F 2011} of Flat No. D
1002, 10th Foor, Towes-0, Pas Swanis
iGaur City in favour of 2hei Dalveer Singh son
of Shrl Takchand executed by AIG Infratach
(India} Pvt, Ltd, in this regard Information
Repori 50 No, 430/2014 Dethi Police LR Mo
18127792024 dated 13.06.2024 has
dlready been filed. Any person possessing
fha above lost documents and using them in
amy manner shall do 50 af his own cost and
shall be legally liabla. | shall not be
resgansible for the said documents in any
manner whalsoaver at any fma. I any
persan/Corporation/Bank atc. has any claim
on the above redevant property, the same
should ba lodged with me and with Ehe above
menfioned branch of State Bank of India
[RACFC - [} Moida, within 7 days fram the
date of this publication, after which, any
claim, night, title, interesd ar objection, if
rejecied or received, shall be desmed o be
ailland voaid anc will Ba Saived

“=FOoORM INC-267"
General Nollce pursuant to Rule 30 of the
Companies (Incorporafien) Rules, 2014
Befors the Fte?lmal Derector Morthom Region
i I the: meatler of the Companias Ao, 2013, Secton
134) of Companies &1 2011 and Ruba 30{6)(a)
af the Companies {ncorporaiion) Rules, 204
AN
e mmatter ol
A H M ADVERTISING PRIVATE LIMITED
[CIN : UZ2219DL2D0TPTCI6T234)
hiaving its reglstered offios at RE-3068, Kashivap Famn,
Ganesh Nagar-fl Exin., Shakarpur, Delb=-110092

o Applicant
Metice s hereby given to the Gansral Public that |
the company proposes to maks applicalion t-:|
Ehify H-e_l[_jl[:-:l;ll aractor, artharn Eegon undor
section ¥3(4) of the uu:nn*nE'HE:.ﬁ. t. 2013 seekirg
confirmation of atleralich ¢f $he Memarandum al
Azzaciaton of the Camgany o lerms of the spacial
resalufion passed at the Exira Ordingry Ganaral
|-.'|E-&I||1:| e on Monday 3% Jame, 2024 10 enable |
the company to charge ils Registared office from|
"Mational Capital Tarritery of Dalhi'' lo tha
“Siste of Uttar Pradesh”.
Any person whose inlerest s likely 1o-be affected
by the propesed o change of the ragislerad offica
of tha campany may deliver either on the MCA-
21 porial (wwa.mca.gov.in] by filing imvastor
complaint bosm o Galse i be delvered of Serd
by registered past of histher ohjecticns supparted
by an s affidai slaks ing fhe nature of hishar inleses]
and grounds of opposition 1o the Reglonal
Director, Morthem Region. B-2 'Wing, 2 “Floor
Pt. Deendayal Anlyodaya Bhawan, CGO
Complex, Maw Delhi-110003, within foureen
days from (he dabe of publicalion of thes robos
with & copy of the applicant company &t 13
reqgisterad offica al the address mantiarad bebaw:

For A H M Adverlising Pt Lid
Sd-

Date : 17062024
Place | Dalhi

Manoj Kumar Gupta |
Director|

DN - 01632583
Registered Office © HO-18, Kashyap Farm,
CGanash Magar-1i Extn., Shakarpur, Delhi-11 0092

#*FORM NO. INC-Z26"
IF-IJI'SHEM fo rule 20 the Companics
(Incorporation) Rules, 20714]
Mv‘l‘h-ﬂ?"l‘l’-ﬁ 0 be pubiched in the newspaper for]
Comersion of Private Camparry inko Section 8 company |
Befora the Registrar of companies I{anpur
Ini ke matter of sub-zackon {5) of Seclion & of
Companies Act, 2013 and cleuse (a) of
sub-rufa (3} af rile 20 of tha Companies
{Incarparation) Rules, 2014
AND
1 {ha mattar ol
RAMA AGRICULTURAL
FPRODUCTS PRIVATE LIMITED
haning its registered office &t 117KMAY, Sarvodayal

Magar, Kanpur, Ul Pradesh, Inda, 208024,
..-Pabitioner!
Molice is haraby given & ibe General Pubdc that
ihe company proposes 1o make application ||:|
ihe Registrar af Companies, Kanpur under|
section H (5} af the Compardas Act, 2013 seeking)
:l,‘:-:l‘lrlna!u:-rl of Convarsien of F‘rr-.a[& Lirmited|
Company into Saction & Compary in {eems of the|
special resalulion passed at the Exira ordinary|
genearal meating held on 07.06.2024 fo “Convert|
the Private Limited company into Seciion &)
companyita enable the company for obtaining|
llzenge under section B of the Act"
Ay parson whase infaresl s likedy o ba affacted|
by the. proposed Conversion into Section &)
company may dediver aither an the MCA-21 parial)
[wwny.mica.gowin By Tileg ineestar comglaing farm |
or cauge (o be delivered or send by registerad|
piorst of his'har abjections supporied by an affidas|
slaling i ralung af hisfher inberesd and grodscs!
al opposition ta tha Regestrar of Companies.,|
Ranpur, 3TMT, Westcoll Bosdling, The Mall
Ku'lpur-EELEDLW Lkar Pragash, within Thirly dais!
f the date of publication of 1his notice wih a|
-“"'|.‘|3,' ta the applicant company wih a copy of they
applicent company at Ms registersd affice al the|
addrass menlioned below
117137, Sarvodaya Magar, Kanpur,
Uttar Pradesh. India, 208024
For andl an belall of e Apalicant)
RAMA AGRICULTURAL PRODUGCTS|
PRIVATE LIMITED

3ol

Cate - 15.06.2024 Sursy Singh|
Place - Kanpur [Directar) |
Q0323273

DIk

franpakeness com
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HINDUSTAN COPPER LIMITEIJ
www. hindustancopper.com

Notice to Shareholders regarding Change of
Registrar and Share Transfer Agent
Notice is hereby given that M/s Alankit Assignments Ltd. has
taken over as Registrar and Share Transfer Agent ("RTA") of
Hindustan Copper Lid. with effect from 12.06.2024 from the
outgoing RTA, M/s C B Management Services (Pvt) Litd. Contact
details of new RTA for altending shareholders’ queries and
correspondence is "M/s Alankit Assignments Lid., Alankit House,
4E/2, Jhandewalan Extension, New Delhi-110035, Email 1D:
rtai@alankit.com, Phone: 011 42541719, Link to track the
requests and complaints: https:/falankitassignments.com/

investor-charter/”. For Hindustan Copper Ltd.
Sd/-
Place: Kolkata (C S Singhi)

Date: 14.06.2024

Regd. Office: “Tamra Bhavan', 1, Ashutosh Chowdhury Avenue, Kolkata - T00013
Ted (033) ddBd 267H,

Company Secretary & Compliance Officer

E-mail: investors
Viebsite: www. hindusfancopper.com , CIN;

1 PPer.com
T201WB186TGOIN2E025

CORRIGENDUM TO THE FORM-G
SITI JIND DIGITAL MEDIA COMMUNICATIONS PRIVATE LIMITED

UNDERGOING CORPORATE INSOLVENCY RESOLUTION PROCESS
CORRIGENDUM TO THE FORM-G

With referemce to Form G published in Financial Express, Jansatta, Deind Editicn on
215t May, 2024 regarding the Invitation for Expression of Interest [Pursuant to
Regulation 364 (1) of the nsolvency and Bankruplcy Code, 2006] of Siti Jind
Digital Media Communications Private Limited .
P Rase nipte that fnll-:n.".lr'g*-'.r'a I be revised dH'\F'E.

| Extended Dates

1 F'arﬂ:ulan. As per Form- G
| M. ) | dated 21.05.2024 |
1. | Last dale for receipl of expression 05062024 13-.-"?.!-"3'2D24
of intarest

2. | Date of tssue of provissonal listof | [ 18/07/20374
| prospective resolution applicants
3. | Last date for submission of
ohjestions to provissonal list

15,/06,/ 2024

| 20/06,2024 | 23/07/2024

(Mr. Harvindar Singh)

Resolution Professional

In the Matter of Siti Jind Digital Media Communications Private Limited
{Regn No. [BEI/IPA-0DLAP-POO4E3 201718,/ 10805)

AFA valid upto 30.06, 2025

Emall: Begd, with IBBI: hardnder@akgandassociates.com

Address Regd, With IBBL 11 C5C DOa, Market A Block SaraswatiVihar,
Mew' Delhi, Mational Capital Territory of Delhi 110034

Address for comespondence; 11 C5C DDA, Market & Block Saraswalti Wihar,

Mew Delhi, National Capdal Teerifory of Delhi 1100354
Place: Delhi Emall: For Correspondence : sitjinddigital.cirp@gmall.com
Date: 17-06-2024 Plakile Mo 9810046531

GRIHUM HOUSING FINANCE LIMITED

(FORMERLY KNOWN AS POONAWALL

FORM A
PUBLIC ANNOUNCEMENT

iLUnder Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolstion Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S BHARTIYA MICRO CREDIT

RELEVANT PARTICULARS

Mame of carporate debior M/=. Bhartiya Micra Credit

2 | Dale of incoeparalion of corparabe detdor o 2008

3 | Authorty urder which corparate debior ks Registrar of Companles (ROC), Kangur,
incorparabed 1 registanad Mtar Pradesh

4. | Corporate [dentity Mo | Limitad Liabilisy Uss392UP2008NPLGS4486

duriificatian Mo of conporate dediloe
Apdrass of the registered office and prnapal
ailficar (#-ary] of corporata dabdar
E. | Insolvency commencement date in
respact of corporals dabbar
1. | Eslimated data of closure of insoivency
resoiulian prociss
B | Name and registraion number of the Effieax Resalution Professhonals Private Limited
Irsatvancy professinal acling as intenm Ruqktatian Mo
resciltian professional IBBINPE-0153/1PA-3/2023-24/50063
J565, Lane No. 6, Narang Colosy, Trl Nagar
Mear Riose Gertan. Morth Wesd, Naticnal
Caantal Termbany of Dedhl, 110035
Email I0; mdépefficaxindia com
0, Xed Floar, Pocked A, Brishig Pak Exd,
Titak Magar, Delhi - 110045
Emal 10
clrp_bhartiyamicrocrediti@efficaxindia.com
11| Le=t deta for submission of daims 287 Jume 2024
12.| Ciassas of oreditors, il any, undar clause (b} | MA
af subrsactian (B4 ol seciion 21, ascatalned
by theintesim resolution professaonal
13| Mames of Ingalency Prodessionals
idertifiad % ect as Authorized Reprasentative | NA
of crediors in @ dass | Theee rames for esch
clasg)
14 () Refevant Fams and
{b} Details af authanzed representatives

g vl by al

(4 gl

B45AET Plot Mo -15 Janki Yiher Sacdor - |, Janki-
puram, Lucenow, Utlar Pragesh, India, 228021

14" June 2024

I1" Decembar 2024

[

Adcress and e-mad al e inkanm resslulon
professional, Bs regesared with the Boand

A0 Adclress are e-mek o b weed hor :
corespandance with the intesim resalulion
professiorsl

hittps:ibbi. gov. inen/homedawnbeeds

Mobice i hereby geven that the Mational Company Law Tribenal has ordarad the commencemerd of &
Corporats Insolvercy Resalolion Process of the Mis, Bhartiya Micro Gradif on 147 June 2024,
The craditors of MUs. Bhartiya Micre Credit are hereby called apon ta sumt thebr clalims wath proaf an ar
b [ 28-00f-20 24 b b Inderimn Hesokalion Prolessional &l 1ba address mentioned agairstenlry Mo, 10,
The financlal creditors shall submit thair daims wish peoof by electronic means only. &l other credéars
may subimit the claimes wilh progd in parsan. by pastar by slasinanic means.
Submilsslan of false or misleading proofs of cladm shall sttract penalties.
Rakesh Kumar Jindal
On behedl of Efficax Resolution Profesalonals Private Limited (Corposate IPE)
Irterim Resolution Professional
Faor Mis. Bhartiva Micro Credit
IBBIAPE-1E31PA-3/202 3-24/50063

Laree Mo, &, Nararg Calory, Tn Nagar, Pear Rose Gardan
Morth West, Waticnal ...a|:|lal Termiary aof Delb: 110035

AFA Valid Upte-03.08.2024
Phone Numbes- 95680484525

|EBI Registared Address: 365605,

APPENDIX IV (See rule 8(1))

A HOUSING FINANCE LTD) POSSESSION NOTICE

Registered Office: 602, 6th Floor, Zero One IT Park, Sr. No.

of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers confe
2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount ment
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public i

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance
Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money
Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement

of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on the dates mentioned herein below.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount and interest
thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below.

79/1, Ghorpadi, Mundhwa Road, Pune - 411036 (For Inmovable Property)

rred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules
ioned in the notice within 60 days from the date of receipt of the said notice.
n general that the undersigned has taken possession of the property described herein below in exercise

Place: UP Date: 17.06.2024

Sr.| Name of f Possession | Date of statuto 7 i
No| Borrowers PR e A taken Date | Demand Notic<rey Amount in Demand Notice (Rs.)
SANTOSH All That Piece & Parcel Of Plot No 02 Situated At Part Of Arazi No 966 Village Fattehpur Loan No. HF/0045/H/21/100147
KATIYAR,  |Roshnai Tehsil Akbarpur Distt Kanpur Dehat Up Adm. 250.21.Sq.Mtrs. Primary School Rs. 34,79,407/- (Rupees ThirtyFour Lakh Seventy-
1. | NISHA KATIYAR, |Roshnai Pin Code- 209304 Bounded By:- East:- Plot No 03 , West:- Plot No 01 ,| 15/06/2024 | 08/04/2024  INine Thousand Four Hundred Seven Only) payable
North:- Plot No 07. South:- 40 Ft Wide Road as on 08/04/2024 a|0ng with interest @ 14.5 p.a. till
’ the realization.
NARENDRA | All That Piece And Parcel Of House No. E.D. 442 Ews, Mauza Ada Colony Naini, Par- Loan No. HL00044100000005013303
PRATAP gana- Arail & Tehsil- Karchhana, Prayagraj. Area Of 36.75 Sqr. Mtr Which Is Bounded Rs. 29,10,038/- (Rupees TwentyNine Lakh Ten Thou-
2. | SRIVASTAVA, |& Butted As Under:- East: House No. E.D. 429 Ews, West: 7.5 Mtrs. Road, North: | 13/06/2024 | 08/04/2024 sand ThirtyEight Only) payable as on 08/04/2024
SHALINI House No. E.D. 443 Ews, South: House No. E.D. 421 Ews. along with interest @ 14.75 p.a. till the realization.
SRIVASTAVA,
DESH DEEPAK |All That Piece & Parcel Of Plot Part Over Khasra No 266 Ka Village - Ratauli, Bijnaur, Loan No. HF/0043/H/21/100490
SINGH, Sarojani Nagar,Lucknow Adm. 1500.Sq.Ft. Pin Code- 226002 Bounded By:- East:- Rs. 13,30,586/- (Rupees Thirteen Lakh Thirty Thousand
3. | REETASINGH, [Other Plot, West:- Road 25ft, North:- Plot Rajesh Yadav, South:- Plot Of Seller . 14/06/2024 | 08/04/2024 Five Hundred EightySix Only) payable as on 08/04/2024
along with interest @ 13 p.a. till the realization.
VIMLA SINGH, | All That Piece & Parcel Of Land Gata No 1426 Min Situated At Chhathuwa Pargana Loan No. HF/0043/H/21/100855
DHIRENDRA | Mohanganj Tehsil Tiloi Disst Amethi Adm. 420.Sq.Mtr. Bharat Petroleum Pin Code- Rs. 26,92,115/- (Rupees TwentySix Lakh NinetyTwol
4. | PRATAP SINGH, | 229309 Bounded By:- East:- Plot Of Seller, West:- Road 30ft, North:- Plot Of Seller | 14/06/2024 | 08/04/2024 | Thousand One Hundred Fifteen Only) payable as on
South:- Plot Of Radha. 08/?4/%024 along with interest @ 16.25 p.a. till the
realization.

Sd/- Authorised Officer, Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited)

ADITYA BIRLA

o CAPITAL

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

DEMAND NOTICE (under Rule 3 (1)

their loan accounts have been classified as Non-Performing Assets in the books of the Company

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL),

of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon
and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stat-
ed in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

of Security Interest (Enforcement) Rules, 2002)

as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2)

1
Pradesh-221108 3. PUSPA DEVI Araji No. 396, Near Sbi Atm, Mouje- Bhulanpur, Pargan

Varanasi, Uttar Pradesh-221108 6. JAGDISH KUMAR JAISWAL At Bhullanpur Pac, Bhu
7. NEERAJ KUMAR JAISWAL At Bhullanpur, South Gate, Varanasi, Uttar Pradesh-221108

Varanasi, Uttar Pradesh-221108 13. DEENA NATH JAISWAL At Bhullanpur Pac, Bhullanpur,
Loan Account No. LNLUCLAP-05220130924 & LNLUCLAP-05220130928

Sl. Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date Date of Amount due as per
No Demand Demand Notice /as on
Co-Guarantor & Loan A/C No. Notice Date
1. JAGDISH KUMAR JAISWAL Araji No. 396, Near Sbi Atm, Mouje- Bhulanpur, Pargana-Dehat Amanat, District-Varanasi, Uttar Pradesh-| 01.06.2024 | 10.06.2024 Rs. 35,74,864.74/-

221108 2. NEERAJ KUMAR JAISWAL Araji No. 396, Near Shi Atm, Mouje- Bhulanpur, Pargana-Dehat Amanat, District-Varanasi, Uttar

Pradesh-221108 4. DEENA NATH JAISWAL Araji No. 396, Near Sbi Atm, Mouje- Bhulanpur, Pargana-Dehat Amanat, District-Varanasi,
Uttar Pradesh-221108 5. JAISWAL GENERAL STORE Araji No. 396, Near Sbi Atm, Mouje- Bhulanpur, Pargana-Dehat Amanat, District-

Bhullanpur P.A.C, Varanasi, Uttar Pradesh-221108 9. DEENA NATH JAISWAL Bhullanpur 34 Pac South Gate, Bhullanpur, Varanasi, Uttar
Pradesh-221108 10. JAGDISH KUMAR JAISWAL At Bhullanpur Pac, Bhullanpur, Varanasi, Uttar Pradesh-221108
KUMAR JAISWAL At Bhullanpur Pac, Bhullanpur, Varanasi, Uttar Pradesh-221108 12. PUSPA DEVI At Bhullanpur Pac, Bhullanpur,

(Rupees Thirty Five Lakh
Seventy Four Thousand
Eight Hundred Sixty Four
and Seventy Four Paise
Only) by way of outstand-
ing principal, arrears
(including accrued late
charges) and interest till
05.06.2024

a-Dehat Amanat, District-Varanasi, Uttar
llanpur, Varanasi, Uttar Pradesh-221108
8. PUSPA DEVI Bhullanpur, 34 Vahani,
11. NEERAJ

Varanasi, Uttar Pradesh-221108.

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And

South: Land Of Ram Ratan & Others.

Dehat Amanat, Tehsil & District: Varanasi, Uttar Pradesh-221108, And Bounded As: East: Land Of Vibhuti & Others, West: Juj House Of Vendor (Ajadi Devi), North: 8 Ft. Wide Kachcha Rasta

Parcel Of Property Area 1360 Sq. Ft., Araji No. 396, Situated At Mauza: Bhulanpur, Pargana:

consequences.

of the Company. Any contravention of the said section by you shall invoke the penal provisions as
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together wit
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, an

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges, expenses,
etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost and

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent

laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
h all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before
d no further step shall be taken by ABHFL or transfer or sale of that secured asset.

Date: 17.06.2024

Place: LAUCKNOW w

Sd/- Authorised Officer
(Aditya Birla Housing Finance Limited)

AN

/I
FORM A
PUBLIC ANMOUNMCEMENT
{Under Regulaticn & af tha Insalvency and Bankruplcy Board of Inda
{Insolvency Fesclullon Process for Gorporate Persons) Reguatons, 2316)

_FOR THE ATTENTION OF THE CREMTORS OF M/s RASIK PRODUCTS PRIVATE LIMITED |

RELEVANT PARTICULARS

N

b

"Whilst care is taken prior to acceptance of advertising

NESTLE INDIA LIMITED

(CIN: L15202DL1959PLCO03786)
Regd. Office: 100/ 101, World Trade Centre. Barakhamba Lane, New Delhi-110 001
Email: investor@in.nestle.com; Website: www.nestie.in; Ph; 011-23418891

NOTICE OF THE 65" ANNUAL GENERAL MEETING, REMOTE E-VOTING INFORMATION AND RECORD DATE ETC.

Molice is hereby given that:

1. The 65" Annual General Meeting of the Company (“65" AGM") will be convened on Monday, 8" July 2024
at 10:30 AM. IST through Video Conferencing (“VC")/ Other Audio-Visual Means (“0AVM”) facility to
transact the Ordinary and Special Business, as set out in the Notice of the 65" AGM, as per the provisions of
the Companies Act, 2013 ("the Act”) and Rules framed thereunder read with General Circular Nos. 20/2020,
10/2022 and 09/2023 dated 5" May 2020, 28" December 2022 and 25" September 2023 respectively,
and other relevant circulars issued by the Ministry of Corporate Aftairs ("MCA Circulars®), without the
physical presence of the members at a common venue. The deemed venue forthe 65" AGM shall be the Registered
Office of the Company.

. Electronic copy of the Notice of the 65" AGM and the Annual Report for the fifteen months financial year ended
31" March 2024 have been sent by email to all those members, whose email address are registered with the
Company / Depository Participant(s) ("Depository”). The instructions for joining the 65" AGM and the manner
of participation in the remote electronic voting or casting vote through the e-voting system during the 657 AGIM
are provided in the Notice of the 65" AGM. Members participating in the 65" AGM through the
VC/OAVM facility shall be counted for the purpose of reckoning the quorum under Section 103 of the Act,

. Members holding shares either in physical form or in dematerialized form, as on the cut-off date
e, 1% July 2024 may cast their vote electronically on the Ordinary and Special Business; as set out in the
Notice of the 65" AGM through electronic voting system (“e-Voting™) of National Securities Depository
Limited ("NSDL"). All the members are informed that:

{i) the Ordinary and Special Business, as sel oul in the Notice of the 65" AGM will be transacted through
voting by electronic means;

{ily the remote e-Voting shall commence on Friday, 57 July 2024 at 9:00 A.M. IST;

{iil) the remote e-Voting shall end on Sunday, 7 July 2024 at 5:00 PM. IST:

{iv) the cut-off date, for determining the eligibility to vote through remote e-Violing or through the e-Voting
system during the 65" AGM, i5 17 July 2024;

(v) any person who becomes member of the Company after dispatching the Notice of the 65° AGM by email
and holds shares as on the cut-off date, may obtain the login |0 and password by
sending a request at evoling@nsdl.com or investor@in.nestle.com. However, if a person is already
registered with NSDOL for remote e-Voling then existing user 1D and password can be used o cast vole;
Members may note that a) the remote e-Voting module shall be disabled by NSDL after the aforesaid date
and time for voting and once the vote on a resolution 15 cast by the member, the member shall not be
allowed to change it subsequently; b) members who have cast their vote by remote e-Voting prior to the
65" AGM may participate in the 65" AGM through VC/OAVM facility but shall not be entitied to cast their
vote again through the e-Vioting system duning the 65" AGM; ¢) members participating in the 65" AGM and
who had not cast thedr vole through remote e-Voting, shall be entitled to cast their vote through e-Voting System
during the 65" AGM; and d) a person whose name is recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the depositories as on the cut-off date, only shall be entitled to
avail the facility of remote e-Voting, participation in the 65" AGM through VC/GAVM facility and e-Voting
during the 65" AGM;

{vii) the Notice of the 65" AGM and the Annual Beport for the fifteen months financial year ended 31" March 2024,
are available on the website of the Company (wwwnestlein); National Stock Exchange of India
Limited (www.nseindia.com); 85E Limited (www.bseindia.com); and NSDL (www_avoiing.nsdi.com);

{viil) in case of any queries, you may refer the Frequently Asked Questions (FAQS) for Shareholders and e-Voting
user manual for Shareholders available at the downtoad section of www.evoting.nsdl.com or send a
reguest at evoting@nsdl.com or contact Ms. Pallavi Mhatre, Senior Manager, NSDL, Trade World, ‘& Wing,
4" Floor, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai — 400 013, at the
designated email I1Ds: evoting@nsdl.com or pallavid@nsdl.com or call at 022-48867000,
who will also address the grievances connected with the voting by electronic means. Members may also
write to the Company Secretary at the Company's email address investor@in.nestie.com; and
Members who have nol registered’ updated their e-mail address with the Company or Depository
Participant{s), may complete the e-mail registration process as detaied below:

a) Members holding shares in physical form by submilting duly filled and signed request letter in
Form ISB-1 along with seff-attested copy of the PAN Card linked with Aadhaar; and self-attested copy
of any decurment in support of the address of the member (such as Aadhaar Card, Driving Licence,
Election Identity Card, Passport atc.) and such other documents as prescribed in the Form ISR-1, by
sending an e-mail at investor@in.nestle.com followed by sending the physical copy of the
same through post at the Registered Otfice of the Company; and

b) Members holding shares in demat form may update their KYC details including e-mail address with their
Depostory Participant(s).

4. The Record Date for determining entittement of members 1o the final dividend for the fifteen months financial
year ended 317 March 2024, if approved by the members of the company at the 65" AGM., is 16" July 2024,
which is proposed to be paid on and from & August 2024, In the event the Company is unable to pay the
dividend to any member directly in their bank accounts through Electronic Cleanng Service or any other means,
due 1o non-registration of the Electronic Bank Mandate or for any other reasons, the Company shall dispatch
the dividend warrant’ Banker's cheque/ demand draft to such members at their registered address, as soon as
possible; unless otherwise provided under any law, rules, requiations, circulars, ete, issued by any competent
authority.

5. SEBIvide its Master Clrcular dated 7 May 2024 read with Circular dated 107 June 2024, as amended from time to
tima, hias mandated furnishing of PAN linked with Aadhaar and KYC details (i.e. postal address with PIN coda, &-mail
address, mobile number, bank account details ete.). Further, the Company has been sending reminder letters to
members holding shares in physical form from time to time, who have not completed’ updated their KYC.

The above information is being issued for the information and benefit of all the members of the Company and is in
compliance with the Actand MCA Circulars, ) .
For Nestlé India Limited

Pramod Kumar Rai
Company Secretary

Date: 16" June 2024
Place: Gurugram

“"IMPORTANT™

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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Enter a better life

b, [&ddrass aof tha registared offica- and
prmcipal office (i any) of corparaie deblor

Hﬂgi':‘tare-d office addrass © 41 Km Deki Agra
of Byapass Mear Alwer Ry Brapge Kishra Nagar
Matnura, Uttar Pradesh, India, 281008
CIRP arder pronounced anlath June, 2024 Croer
recalvedicommunicated on {5th Juna, - 2124

§. |Insalvency commencament dase m
respact of corporale deblor

T, |Estimated dale of closure af insplvency 11® December, 2024

resolulion process

B. |Mama and registraion number of the Mr. Amit Gosl
inschvency profassional acling 2= BBl Regd. Mo ; IBEIAPA00TEP-P-01BE 2R 19-
\Filesrim resalufan grotessnanal Sad129s0

IRP's Address @ H Mo 9 Near Patel Instite of
Engg, Adarsh Calony, Opp Bhawna Placa Lane
Ceypuram as Muzsffarnagar, Muzaffzsnagar,
UHtar Pradash-Z51001,
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profeasional, registered 'with the Beard

www.cholamandalam.com/news/auction-notices

dfsiddrass and emal o be used Tar Carrespondenca Aidress: 1609, Frst Flear, Sufva

Cholamandalam investment and Finance Company Limited

CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110
005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (&) of the Security Interest (Enforcement) Rules, 2002.

Motice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold

n"Asis whereis”, "As is what is", and “"Whatever there is" basis through E-Auction.

It is hereby informed to General public that we are going to conduct public

E-Auction through website https://chola-lap.procure247.com/ &

iderlifed 1o pcd a5 Aulhonged
Represanative of creddors in & cass
{Theee names far asch class)

lvat applicabla

earrespendenca with the intarim Kiran Bulicding, 141 Kasturba Gardhi Marg, New Delf _"_. Account No. and Name of borrower, Date & Amount Descriptions of the Reserve Price, Earnest E-Auction Date and
resolution professional E HHEY —— et co- borrower, Mortgagors ;:ﬁperuneﬂ?gng property /Properties Money Deposit & Time, EMD
1 {Las! date lor submission al clams ZAth June, 2024 | | ce U/s 13(2) Bid Increment Submission Last Date
12 (Classes of credilons. Il any, under clause 1. Loan Account Nos, HEO1EDLOODDDD15250 13-12-2023 LAND ADMEASURING 375 SQ.¥YDS (313.53 Amount (In Rs. ins ion Date
bl ﬂ{ﬁ!-ﬂ;;"-;@m I'E"'r'tfE ol -‘ﬂ‘-*'-k‘in‘{“l Mat apphcatle | XOHEEDLOO0003244716 and XOHEEDLOO003393763 of  Rs.2,27,75,598/- SQ.MTRS)PART OF PROPERTY BEARING'- ( ) st
:?'_I::‘Eas.::EEal et el [ SACHIN KUMAR na of b KHASRA NO.1130/1 OQUT OF Rs. 2,45,55,000/- 25.07.2024
13 |Names of insolvency Professionals | 1. SACHIN KUMAR. (APPLICANT) ADMEASURING 3025 SQ,YDS SITUATED AT, Rs. 24,55,500/- at 11.00 a.m to 1:00 p.m

| 1130/1, LAL KUAN, GHAZIABAD, UTTAR PRADESH - 201001

SYMBOLIC

2. YME PUBLIC SCHOOL (THROUGH ITS PROPRIETOR
| SACHIN KUMAR) (CO_APPLICANT)

14 |ig} Relevant Forms and {a) Ralewani Farms are svailzle al
ib} Datails af autharized represandatives | htlps:Uibbdgov inddownleadlomm_him

are avadabia 3l (B Ned applicable.
Mobice 15 hereby given ]al e National Company Law Tribunal his ordered he commencement
of 3 corporate insokvancy respiulion process of the Mis Rasik Products Prvabe Limited on 14th June,
2024 {CIRP order pronounced on 14068 2024, Cedee racavedicommunicaled on 15.06.:3024)
Fho creditarsof M Hasik Prodiests Private Liniled, ane herdby cabed upon 1o submil their claims
with proaf on or ba=fare 281 Jums, 2024 to the Interim rescluton professional at the address
manlioned againsl enfry Mo, 10,
The financial cradilons shall subimad fheir claems wills prood by eléclroni: mears anly. Al olbar craditors
may submet the claims wish prood in persan, oy past or by alecinonic means,
A financial creditor balongeng to a class; es listed against tha aniry Mo, 12, shall mdicate its choics
of sulhenged reprasentabive from amang he e ingolvency professionals Tsted agains! enlry
Ka.13 to acl a5 avthorsad represenistive of the class [specify ciass] in Form CA4. Not applicelle
Submisslen of false or meskasding proafs of claim shall aftract penalitias

Cate | 16062024

{ 1130¢1, Lal Kuan, Jain Vihar, Ghaziabad, Litar Pradesh-201002

3. SUSHMA YADAY (CO_APPLICANT)

11308/1, Lal Kuan, Jain Vihar, Ghaziahad, Uttar Pradesh-201002
| 4, KUNTA DEVI (CO_APPLICANT)

11301, Lal Kuan, Jain Vihar, Ghaziabad, Uttar Pradesh-201002
| 5. SUMIT YADAV ALTAS SUMIT KUMAR (CO_APPLICANT)
[ 193041, Lal Kuan, Jain Vikar, Ghaziabad Uttar Pradesh-201002

JAIN VIHAR RESIDEMTIAL COLONY,
HARBAST VILLAGE, SHAHPUR BAMHETA,
PARGAMA, DASNA, TEHSIL AND DISTRICT
GHAFIABAD, UTTAR PRADESH WHICH IS
BOUNDED AS UNDER - EAST - 18F WIDE|
ROADSPASSAGE, WEST SELLERS
PROPERTY, NORTH - SELLERS PROPERTY,
SOUTH - PROPERTY OF SMT KUNTA DEVI,
[SHWAR SINGH AND SATYA PRAKASH.

Rs. 1,00,000/- 24.07.2024, 10.00
am to 5.00p.m

As per appointment

part in e-auction.

wﬂalfana;ar

Place: DELHI, NCR Date : 17-06-2024

1. on-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030 &
6374845616) Email id: CholaAuctionLAP@chola.murugappa.com, Ms.Procure247, (Contact Person: Vasu Patel - 9510974587
2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take

THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8{6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limite

financialexp.epaptin

New Delhi
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